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BEFORE THE HON4GOVNATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2022

IN THE MATTER OF :-

Kamlesh Singh ...Applicant

Versus

State of U.P & Ors. ...Respondents

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION
DEPARTMENT STATE OF UT TAR PRADESH IN

MPLIANCE OF ER DATED 15.07 L
PASSED BY THIS HON’BLE TRIBUNAL
INDEX

S. No. Particulars Page No.
1. | Affidavit of Principal Secretary

Irrigation Department State of Uttar

Pradesh, in compliance of order 1-8

dated 15.07.2024 passed by this

Hon’ble Tribunal.

Annexure R-1

2. |A Copy of order dated 15.07.2024| 9-10

passed by this Hon'ble Tribunal.

3. Annexure R-2 A copy of office 11-18

order dated 26.04.2024.

4. |Annexure R-3 A copy of order E-

1044/Sone/134B- Court Case/| L3

Original Application No.203/2022

dated 23.04.2024

5. |Annexure R-4 A copy of office| |y-15

order dated 12.07.2024.

LG. Annexure R-5 A copy of report| {{-20

dated 13.07.2024
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2022

IN THE MATTER OF :-

Kamlesh Singh ....Applicant

Versus

State of U.P & Ors. . ..Respondents

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION
_ DEPARTMENT STATE OF UTTAR PRADESH IN
) COMPLIANCE OF ORDER DATED 15.07.2024

A PASSED BY THIS HON’BLE TRIBUNAL

I, Anil Garg , aged about 52 years, S/o Sri R.L.Garg ,
presently posted as Principal Secretary - Irrigation
Department State of Uttar Pradesh, the deponent do

hereby solemnly state and affirm as under: -

1. That I am the above-mentioned authorized officer
of the answering respondent and has been duly
authorized to file the present affidavit on behalf of the
respondent. That the Deponent is well conversant with

the facts and circumstances of the instant case and is

competent to swear this affiiavit.
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2. That the Deponent has read and understood the
The averments made

contents of the present affidavit.

in the affidavit which are not gpecifically admitted

hereunder must be considered to have peen denied by

the Deponent.
3, That it is most respectfully submitted that this

Hon'ble Tribunal vide its order dated 15.07.2024 was

pleased to issue the following directions: -

" Hence, the Principal Secretary, Department of

---------

Irrigation, State of U.P. and Executive Engineer,
Flood Work Division, Prayagraj are required to file
an affidavit within three weeks explaining the
above. Learned counsel appearing for the State

submits that the State of UP has prayed for time to

”

file the proper response on behalf of authority .......
A copy of order dated 15.07.2024 passed by this
Hon’ble Tribunal is annexed herewith and marked

as Annexure R-1.

4, Thgt the present affidavit Is being filed in

pursuance to and in compliance of the aforesaid

directions passed by this Hon’ble Tribunal.

l
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5. That the deponent herein is posted as the Principal
Secretary Irrigation and Water Resources Department

State of Uttar Pradesh since ..2021.. and is swearing

this affidavit in his official capacity.

6. That this Hon'ble Tribunal vide it order dated
07.02.2024 impleaded the Department of Irrigation
through Principal Secretary, State of UP, Sinchai
Bhawan, Cantt Road, Udaiganj, Lucknow - 226001 and

further directed for filing of response before the next

date of hearing.

& m° "~ 7. That in respectful compliance of order dated

1. 07.02.2024 passed by this Hon'ble Tribunal the office of

_ eponent  issued an office  order number
“O7EE 200/2024/06NGT/2427C4 dated 26.04.2024. The said
order was issued on behalf of the deponent and was
signed by the Joint Secretary of the Irrigation and Water
Resources Department State of Uttar Pradesh. A copy of

office order dated 26.04.2024 is annexed herewith and

marked as Annexure R-2.

8. That the aforesaid office order directed the Chief-

Engineer (Sone) Irrigation and Water Resources

’
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h varanasi [0 comply

Department gtate of yttar prades
n'ble Tribunal and

with all the orders
ehalf of the

further to file the re

Irrigation Department.

9. That the Chief Engineer (sone) Vvaranasi, in
furtherance to the aforesaid office order issued an order

Court Case/ Original Application

E—1044/Sone/134B-

No.203/2022 dated 23.04.2024 wherein it directed the

Executive Engineer Flood Works Division Prayagraj

under whom the Sangam area of Prayagraj falls. The

aforesaid letter also directed the Executive Engineer to
ensure compliance of all the directions passed by this
Hon‘ble Tribunal and also file the response on behalf of
the Irrigation Department. A copy of order E-
1044/Sone/134B- Court Case/ Original Application

No.203/2022 dated 23.04.2024 is annexed herewith and

marked as Annexure R-3.

10. That it is most respectfully submitted that the
report dated 13.07.2024 which was filed before this
Hon’ble Tribunal by the Executive Engineer Flood Works
Division Prayagraj was in compliance of order issued by
the office of deponent vide letter no 1437/2024-27-Rio-

4-E-
E-1803762 dated 12.07.2024 Annexure R-4. A copy

s
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is annexed herewith and

of report dated 13.07.2024

marked as Annexure R-5

11. That however on account of inadvertent typing

error, the report which was filed before this Hon ble

Tribunal on 13.07.2024 did not mention that it was

being filed on behalf of the department or it was

response of the deponent.

12. The act of deponent was neither willful nor

deliberate. The Department is committed to follow all

the orders passed by this Hon’ble Tribunal.

13. That the deponent most respectfully submits

before this Hon'ble Tribunal that the Irrigation

* i
| Department of Uttar Pradesh is committed to provide

_the sufficient water for bathing during Kumbh Mela. It
further undertakes before this Hon'ble Tribunal that on
the basis of gauge records available with the Irrigation
Department the scarcity of water will not occur during
Kumbh Mela 2024-2025 and adequate water will be

available during the Mela Period for mass bathing of the

Pilgrims.

!

DEPONENT
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|

VERIFICATION:-

], the abovenamed deponent to hereby verify that

the contehts of this affidavit are true and correct to-my

| .
knowledge, no para of it s false and nothing material

has been :concealed there from.

Vefifilied by me on this the ...2&..... Day of August,
|-
2024. %
DEPONENT
) :.!.,.‘\;'a-lv'.i....-q....(.-‘../:-@V/.}‘{-\-:.Qm.m-.%
P2 Aniied DY f& »

IR 4 dvosate to b his/Aer atikis> x

= “geertrue and cerrect which is here to 10%%{1 !Eﬁc’:/éy

verifiegrend aftested.
ADVOCATE PRA
- . , ] i YA
i p. K. Onived GRA.
' pdvocalsNoGrY

Govt. of India m 8 (?/ 4/‘7



473

SEFORE THE HON’BLE NATIONAL GREEN

pAL BENCH, NEW DELHI

TRIBUNAL'PRiNCI
ORIGINAL APPLICATION NO. 203 OF 2022
. .IN THE MATTEﬁ OF :-
Kamlesh Singh ..Applicant
Versus
State of U.P & Ors. ...Respondents

AFFIDAVIT OF PRINCIPAL SECRETARY IRRIGATION

 DEPARTMENT STATE OF UTTAR PRADESH IN

' COMPLIANCE OF ORDER DATED 15.07.2024 '
'PASSED BY THIS HON’BLE TRIBUNAL

e\ Mvamyied AFEIDAVIT

== ] I, Anil-_ G_arg , pre’senth} posted as Principal
| Secretary Irrigation and Water Resources Department
State UttarlPradesh, do hereby solemnly affirm and

%, declare as under:-

/1. That I a;n duly aufhorized‘ to file the present

facts and circumstances of the instant case and is
competent to swear this affidavit,

2. That I have read and understood the contents Iof

.. the accompanying application and state that the same
are true and correct to the best of my knowledge

\

application, The deponent is well conversant with . the. ..



474

3. That the anne’#ures filed alongwith the application

are true copies from their originals.

DEPOkENT
VERIFICATION :- :
Verified at.tV&NQW on 0% [0B2Y  that the

contents of the paras 1 to of this afﬁda_Vit are true and
correct to the begf of my knowledge. No part of it is
false and nothing material has been concealed
therefrom.’

\

DEPONENT

| ALty
.dvoeate to he hisiker 2ild w< ”‘gﬂ % M

aretrue and ceirect which is hergio ~ \DENTIFIED BY

- Jerffiegrend aitegted.

ADVOCATE PRAVAGRA,

R
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Court No. 1
Item No. 10 )
GREEN TRIBUNA
FORE THE NATIONAL
o PRINCIPAL BENCH, NEW DELHI
Original Application No. 203/2022
Applicant

Kamlesh Singh

Versus

State of U.P & Ors Respondent(s)
ate o .

Date of hearing: 15.07.2024

VA, CHAIRPERSON
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA,
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Respondent: Ms. Ruchi Kohli & Ms. Srishti Mishra, Advs. for MoEF & CC (Through
vC)

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Ankit Verma, Adv. for the State of UP

Mr. Venkatesh, Mr. Anant Singh Ubeja & Mr. Kunal Veer Chopra, Advs.
for R - 5 Mr. Adarsh Tripathi, Mr. Vikram S. Baid & Mr. Ajitesh Garg,
Advs. for R - 8 & 9 (Through VC)

Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for R - 10 & 12
Mr. Arvind Kumar, Adv. for UPPCB (Through V()

ORDER

1. Learned Counsel for the respondent no. 10 & 12 seeks four weeks

time to file response.

party in this OA. Learned Counsel for the State submits that it is g

response on behalf of respondent no. 11. The respondent no. 11

impleaded vide order dated 07.02.2024 is the Department of Irrigation

ough the Principal Secretary. We fail to understand as to why the reply

] s . - .
R . , a‘l

and why the Re
No. 11 hag not filed the reply. Spondent
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3. The reply/response sent by the Executive Engineer, Flood Work
Division, Prayagraj dated 13.07.2024 does not reflect that it is a response

on behalf of the Principal Secretary.

4. Hence, the Principal Secretary, Department of Irrigation, State of
U.P. and Executive Engineer, Flood Work Division, Prayagraj are required

to file an affidavit within three weeks explaining the above.
5.  Learned counsel appearing for the State submits that the State of

UP has prayed for time to file the proper response on behalf of authority.

6. It has been pointed that the O.A. No. 227/2024 Kamlesh Singh Vs.
State of U.P. at the instance of the same applicant involving somewhat

same issue is pending before the Tribunal.

7. Let the same be listed along with this O.A. on the next date of

hearing.

8. List on 18.10.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM

July 15, 2024
O.A. No. No. 203/2022
HB
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(xi) Department of Irrigation through Principal Secretary, State of UP.- Sinchai
Bhawan, Cantt Road, Udaiganj, Lucknow- 226001;

(xii) Central Water Commissioner through Director G
Headquarters, Sewa Bhawan, R.K. Puram, New Delhi
(:t 2

. I w3 g oA oy s, 7€ Relt & A Aowo wo-
203/2022, # qifta arer Rt 07.02.2024

Ifeafe § & R =g w5 aeamy ¥
F R g% 47 qefer qra R e : i

T & Rt T o & e § ar
 faraa aftafia gt & 6 ot 6 g ag @ ¥ o, AR Qe i wft
\mé’ryig.aﬁu%ﬂw N

eneral, Formation, 1945;

...........

¥ anfoe g AT W A ¥ Ao ariew = A
mmummammmﬁmﬁmﬁmwmwﬁmmm
[

3. P seor # wr0 Ty RO ETT T I sder 3 Srave ¥ Riwd
@mdmmﬁm.mﬁwﬁagﬂrﬁ Fft= (W), R w@ st v R,
%090, Tt # Anfi faran srra 8, Py @ R e # AT T sy
m?ﬂmmﬁ%&amﬁm i . Wr%%ﬂ’f“z
h T ) T qF o
FeraA feafa & et £ srenre wery smaem) i
W

HE wia



478

<E1-200/2024/06 TROSHO /24-27 R0-4 G GILI
qﬁﬁﬁﬁﬂﬁﬁﬂﬁwﬁﬁmm RELE EGRIREES




U9
ye R-3
479 Hrnexre K=

\

tma‘hrﬁ% N,
Riag 1@ oA wragfﬂm wm’m awﬁ”“ "5&\

?‘ y M?ﬁ{?

B afouoRio--203 /2022 / ¥, fitl

ISy R AT / ’ i “

4 e ___-;_‘_.-""--’

o et sRa AR T fﬁﬁﬂ il Ihf‘ﬂ“i aogosir-20s / 2022 T F7
HO N R R

ol A, @ FwA A,
“‘*%ﬁﬁﬁﬂﬂﬂhﬁﬁﬁﬁuwmﬂmﬁ?ﬂ?ﬂ

maﬁqﬁmﬁwmﬁﬁﬁmw%laﬁmﬁm,m

Sy qﬁwﬁﬁwﬁ%m@mww%ﬂ/mﬁﬁﬂ

A nl=1Y

R wRe F ﬂ?‘cﬁ*\gﬁﬁaﬁaﬁﬁl on

TEie—g-1084 /W /TERA® 2-5-Y - uf
ﬁﬁmﬁwmwmﬁrﬁmg_

1.—«;—-%3%:%@@%%—43@9%5%3@%!
2 T SR (v e Fratera yae S, R @ oo waee 3, Som,
TS BT WP T He—-192 / JoS0{F0%0) /-1 /afra—3 /faAi® 00.042024
T e H]
3.3&%&%%@@5%%&3@&%@6@?}@%
e Sfda, RiEE od o e R, S0, SRS @ T HE-192 /0%0
(Sio¥io) / @ifri—1 / SfrE—3 / faTi® 09042024 BT BRIMMT Wl BX 50 INT A
v & 5 o i sRa e, Reeh F D slogosiea-20s /2022
Fere fig o IeR T T e R gPfen o W wwa R
Friafedt g g B 3G o TR A A R sfvia w6 o e,
mﬁﬁmﬁmm—mwmmmﬁmm
A sty i s i
‘aﬁmﬁaﬁwmmwwawmmm :
Wmmwwwﬁmmom$ﬁm,
(vio%io) / &fi—1 / -3 / faAids 00.04.2024 B BTAHRY i 92 /5030
w3 B w0 W &R s, 7 el ¥ A bl
mﬂﬂﬁﬂqwmmﬁmmw% "203 /2022
mﬂmﬁwﬁr%mmmmm IR X Tt g )
T P W | A S TR & Wi
Eg%ié“%mg)
B~




@

480 Anhexyre R4

a-1437/2024-27-TH0-4-€-1803762

s
o vao faard

7 AR,
AT WS el

o #

vAE HRGe vd AR,

R vd & danve &,

300, TS| '
N R — wEas: RaAid: Lo, 2024

fwa: a0 TR wRe IiiEwor 7% ool # A5 3tovo  wwAT-203/2022 A TR Riw amm

SR TN T3 UG 3 # 0wt gy o 3y RAE 08.04.2024 & AT b FEaey
A

AT

30T fawad 3w o3 HEAT-349 /7030 (SI0HO0) -1/ 3 @-3, R 11 TS, 2024 @
PO FeTH T FY, TS TR wo T ERa HEor 9% Redht % 9 aovo wer-
203/2022 ﬁmﬁrﬁzmmmrmauﬁmﬁmo I g oitE I3y R

08.04.2024 & HequTer=t 3% 3mEAT SUEey GGt
2.



481

wEa v R qaq|

viafafy ReafRa m quened vt s midardy bz ofer o
Lo e e (ST SR, Tt udk o shorer fasim, sovo, s
2. g dhwew (), Riard o s st S, sowo, wmwnty

3 q,

ol

(Mo w10 gy
50 ufin)



(e 1

wie- [3] /goonom /o 36/ R IR.67~ 2024
v oTa R st R 3 A o ovio—203/2022 ¥ R Tt B I B
= ¥
Lt .
W ST AR & f5 R vewor i geard Ry 15.07.2024 Praa 2, foret Reaie afea
foar ST SaRed 1 0 NER 3 WA ¥ frr gRr s Reaiw AR 3R RAiw 12072024 B
e 3 wem ¥ Wa G T g, g o e @ ek e seen R R eRn e
I | Wi AR @ Ofe W SEe WM W Iuees Rwiw afaa R o <e1 &1 =

Wﬁwaﬂﬁa%ﬁiﬁfﬁ13.072024&%3[1@3%!5\@&&@&@&3%“
R T A F|

wrft el FR B Mo e @ e R )
mm@&%mﬁnﬁ%%ﬁmmmmmmtl

Wa=F : 03 IE |

. o e

Bi5~ /Z00N0 /ot | -5) - Av
1. ey mﬁﬁmi ¥ S A
2024 % 5 %) e '“'"“W%W/ﬂl‘ww oz /Rt 1207

RS

55"::" G




483

e 203/2002 A FHY Rz T
maﬂmﬂﬁww T

%ﬁmm%ﬁo&mmﬂ

aﬁﬂ@ﬁﬂﬂﬂﬂﬁﬁ‘@“?ﬁmuﬁﬂ s wo 208 /2022 ¥ f&A1® 08.04.2024
H0 ;
Tﬁﬂﬁﬁa}ﬁﬂﬁﬁﬁ‘ﬁu—ﬁsﬁﬁﬁﬁﬂ—mﬁﬂﬂﬂﬁ-

3. o far as respondent no. 11 is concerned, response has been filed today stating thatdther: is
a possibility of availability of adequate water in the forthcoming of "“’“bt‘ Mela and during
Magh Mela. In the report, it is stated that in the previous 08 years at the time of Kumbh and
Magh Mela, minimum water level of river Yamuna at the upstream of Sangam has been
measured as 72.07 metre but the report does not mention the quantity of water which is
received in the river in terms of cusec meters”.

“3. Learned Counsel appearing for respondent no. 11 seeks time to file a fresh report covering
all the relevant aspects including the above aspects”.

TR B T F A0 AR gR WRG e IR S e e Freaw
T

w0 IS BRa e, 7 Reell gN TR # 9 dem & SR @ T4
T & R (@gde #) B gie B TE ¥ o I 2T aREwr $Y wreY a9
m%ﬁmmﬁw%wwqﬁﬁ(_m%mwmﬁﬁ
(S ) dee TAERS 37 UH) HoAwa— |

TR Ford B & afE ST i (classified) T 2, WU (Public
Domain) ¥ T&1 | 390 ST I ol AR B ¥ Ty, Y e RO B0 TA T
ﬁaﬂ%mmaiwmmmmﬁhmq" : '| king 2% B

moa%ma%ﬁaimsmzou%ﬁi‘ma%mmﬁwﬁwmm%
|

sl

aRrwrdy
\ 59 o w,



/

484
.4’-~ -
. / f-;fll’ ""quf] " r"]ﬁ

RSV i g
t' ’ \5\0 6 \9}*
wratera anfe srftrem \' Ay

m“mmmm '!rl“af

oY

m:-.lQ&ﬂJmﬁmm Az Pt srarrere. | 4.7 9, 2024

Farea:. 210 ettt s, 3§ fieeht % D aoggRte. 20372022 wdm At wam o SN v & e AN
fate. 08.04.2024 ¥ rqarer & wrrw |
TR HAITH T 960/ A0 RS- 30.05.2024
Frframet srfra=a, arg wrd wos- warR
e R o 3 . 543 AR OGRS 09.05.2024 TRT 710 TGN whew axftrwc, 7t et
D NoQoERAT- 20372022 # RARF- 08.04.2024 & wrfta 3w & Ay - 3wt 4 P e Wl ¥ arpen A
fargam smem der W mmuﬁmmﬁmtgiﬂﬂ.tmmmﬁmwmm
30.05.2024 TR famr 08 aﬂiywﬂmqﬂmﬁmtﬁmmmiwﬁﬁmmwmm
g anH TR e
S SR T T & s T A T o e 7 1w o v & andt 0 8 ) e ot s

st ST Ry A
Sl

mpﬁﬂﬂmmm
. 2 srarmrn
AT 1951(1)/ srofroarostostosro/afdate:

SRR arefgor arfirn, RiTE w7 Tvee, SR %) g O s wiand 3y e 8

Wﬂ/"‘gg d

Frdrgor aftra=m
S“" %/, Fgar v o v wemae) wger

o3




(19)
485

@ a2

Annex -1Y
u

|ndPTI(\Le 10 otnde tw lhe tolbwing concruons

~[Name in Wl with designation) do heretr
wpphed.

In respect of Ihe Iydro- meleorologicdl Dalu
i. The hydro-meleorological Dala peraining 10 ...,
(Nome of Sub Bosins for which dala s required) ol River systoms  collaclad

v Orgonlzalion o Cenlih Water
\.ommbsron wilh felerence lo lener No

. Dated
.. will be used slictly Ior Ihe soid ollldd puposo ta ‘which the dala hos
been asked Ior

(]
.

The dola wll not be supplfied fo any Governmentdl /Non Governmenial of Public Saclor,
Undeﬂcﬂmg wilhoul The prior concuence /lresh permission.

OR
| have akeady inlimaled lo the Cenlral Waler Commission thal we have engaged:
PSS . . [Name of the
connﬂcﬂl]

a Nmmuum lnlemallond consullam ior carying ‘out The slucﬁes ond data wil
be handed ovel to them

for lhe purpose. | undersiand Ihal | will be held responsible for
passing {he dala to olher agencies {Other Ihan consullants) even I it 5 passed by our
consullonts.

' ; - i
i ; shal
wil nol be published wilhout Ihe prior permission. The released classified dota
& T.:; gem;produced in any reporl/publication/Delailed Projec! Reporl (DPR), elc. Only result
of analysis and inferences

i
drawn Ihereof should be published. The conlribution ot CWC shall
be dully acknowledged in ihe DPR/ Report/Publicalion.

4.

01
The dala sholl be used for 1he specilic purpose only for which the w of n\, ., :
compelent authorily has been accorded.

5. Ceniral Waler Commission will nol be held responsible for any inference drawn bcnad on

i
Ihase data. {
subsequent 1o release of dala, if we deploy any olher Nallonal/internalional consullants fos
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waler Commission for iranster of dala 1o them. i
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- i
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HONOURABLE NATIONAL GREEN TRIBUNAL , PRINCIPAL BENCH . NEW DELHI . CASE NO 203/2022

EXECUTIVE ENGINEER FLOOD WORKS DIVISION, PRYAGRAJ
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